319 Statement

other business.

SHRI S.R. BOMMALI I would make my
statement. I must say that the Government is
prepared to accommodate and Ministers are
not above the rules of this House or the
conventions of this House. We are bound to
respect the sentiments of the Members.
Therefore, I agree with their sentiments. It is
not that I am taking any objection. I was called
by the Chair because it has been listed in
today's business at 4.30 P.M. This matter has.
been discussed. I wrote a letter immediately.'
That is why it has been listed here. Therefore,
I have been called by the Chair. Anyway, I
would make the statement.

STATEMENT BY MINISTER ON THE
COMMEMORATION OF BIRTH
CENTENARY OF SHRI V.K. KRISHNA

MENON
THE MINISTER OF HUMAN
RESOURCE  DEVELOPMENT  (SHRI

S.R. BOMMALI): Madam Vice-Chairman

and hon. Members, some concern was
expressed in this august House on 6th
March, 1997 regarding the celebration of
birth centenary of Shri V.K. Krishna
Menon. It was pointed out that even the
inaugural function had been organised
about a week ago and that very little time
was left in the centenary year to
implement the commemorative
programmes and activities.

The Government decided to celebrate the
birth centenary of Shri V.K. Krishna Menon
for a one-year period beginning from 3rd
May, 1996. The -celebrations would thus
conclude on 3rd May, 1997. It is true that the
inaugural function of the celebrations could be
held only on 1st March, 1997 and we deeply
regret this delay.

But let me assure this House that this delay
was not a result of neglect or any motive. A
number of factors beyond our control combined
to cause repeated postponement of the
inaugural function. We shall now do our best
to make up for this loss of time and monitor
the implementation of the decisions taken by
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the National Committee with regard to the
centenary celebrations.

I would like to mention that a 71-member
National Committee under the chairmanship
of the Prime Minister is guiding the
programmes and activities of the centenary
year. A 16-member Sub-Committee of the
National ~Committee ~was given the
responsibility to draw up an Action Plan. |
shall enumerate the important items of the
Action Plan:

*The Prime Minister has already
declared in this august House the
Government's decision to name the
Calicut Airport after Shri V.K.
Krishna Menon.

*A commemorative postage stamp
on Shri Krishna Menon will be
released to 3rd May, 1997—the
101st birthday of Shri V.K. Krishna
Menon.

*An annual V.K. Krishna Menon
Memorial Lecture will commence
from this year. The modalities of
this lecture are being worked out by
the Krishna Menon Society.

*National Book Trust will bring out
an up-dated biography of Shri V.K.
Krishna Menon. The task of
writting the biography has been
entrusted to Shri T.J.S. George and
Shri V.K. Madhavan Kutty.

*A Seminar entitled, "India and the
World" will be held on 14th March,
1997 at the Nehru Memorial
Museum & Library, New Delhi.

*It is proposed to set up memorials
of Shri Krishna Menon at Delhi,
Mumbai, Chennai, Midnapore and
Trivandrum. A Committee has been
constituted to develop the concept of
these memorials. The Committee has
already met and its
recommendations will be available
shortly.
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'Chief Minister of Kerala has been
requested to name the Town Hall at
Trivandrum after Shri V.K. Krishna
Menon.

"Texts and recordings of Shri
Krishna Menon's U.N. Speeches
have already been collected and
published, Minister of
Parliamentary Affairs has now been
requested to publish the speeches
made by Shri Krishna Menon in
Parliament.

*All assistance will be given to
instal the bronze busts of Shir V.K.
Krishna Menon at three locations in
London viz. Camden, Nehru Centre
and the London School of
Economics.

Let me state with all sincertiy at my
command that we hold Shri V.K. Krishna
Menon, one of the tallest leaders of his time,
in the highest esteem. The Government shall,
therefore, do its best to ensure that a befitting
homage is paid to Shri Menon during the
centenary year. It shall also be our endeavour
to bring to, light the contribution of Shri
Menon in India's struggle for freedom as well
as in building of a modern Nation-State after
independence.

I look forward to getting in full measure
the support and cooperation of all the Hon'ble
Members of this august House for the success
of our endeavours.

Thank you.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Thank you, Mr. Minister.
There are a few Members who would like to
seek certain clarifications on the statement.
There are two names here. Shri John F.
Fernandes.

SHRI JOHN F. FERNANDES (Goa):
Madam Vice-Chairman, we are going to
conclude the Centenary Celebration on the
3rd of May this year. We hardly have 60 days.
The hon. Minister has not explained what
made the Government not celebrate the
occasion for almost one year. Is it because of
factors beyond our control? (Interruptions).

Mr. Krishna Menon was a towering
personality. He did not only stum the
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world by his speeches at the United Nations.
He was India's High Commissioner in
London. He was also the Defence Minister.
We remember, in 1961, when Goa was
liberated from the Portughese colonial rule, he
was the Defence Minister and he played a
major role in making decisions. When decisions
were not forthcoming from the highest
quarters, it was he who gave firm guidelines
and guidance to Defence to have a military
action in Goa. And there was the successful
Operation Vijaya. We have seen that. Now, 1
don't find anything constructive that the
Government has mentioned. I would like to
suggest one thing to the hon. Minister. As he
was the Commissioner in London and we
have our High Commission in London names
as 'India House', I would like to know whether
he will consider renaming.

'India House' after V.K. Krishna Menon.
Secondly, last year, I had been to the United
Nations as a Member of the Indian delegation
and I happened to meet a lady, Ms. Swadesh -
Rana, there. She is an Under Secretary,
working for the United Nations. She put up a
proposal that what we need in the Indian Sub-
Continent is a school of diplomacy. She has
created a team over there where we can start
our own school of diplomacy. She had given a
note to me which I gave to the hon. External
Affairs Minister, Shri I.K. Gujral. I would like
to know whether the Government will take
any initiative to help this institution. They do
not want funds. They just want land here.
They have enough funds. They have the
school of diplomacy and they can train
diplomats from the third-world countries who
are looking to India for leadership. It is high
time that we stopped looking to the West and
stopped sending our officials to U.K. and other
Western countries under the Colombo Plan.
Will the Minister accept this suggestion?
Again, the Minister has mentioned what the
State Governments have to do, specially in
naming the Town
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Hall of Trivandrum. 1 think these
matters should be left to the States. It

is not proper for the  Central
Government to  give  directions  or
suggestions. Again, the hon. Minister

has mentoined that all assistance will
be given to instal the Bronze statue. I
would like to know to whom this
assistance will be given. I would also
like to know whether any financial
provision has been made and whether
any statue will be installed in the
precincts of Parliament. I hope, the
hon.  Minister will react to my
suggestions. With these few
observations, I conclude.

SYED SIBTEY RAZI (Uttar Pradesh):
Madam, before you call the next speaker, I
would like to make one submission. I suppoe,
we are going to adjourn by five o'clock. First
of all, we agreed that the Minister should make
a statement and Members would not be
permitted to seek clarifications today. If it is
possible, we can keep the clarification
business pending for some other day. Some of
the Members mentioned in the beginning that
the thrust of the debate had been scuttled. I
request you to kindly postpone the
clarification business for some other day
because there are many speakers. This is a
very important issue and it should not be
taken lightly. Fifteen, twenty minutes are still
there. So, I request that the clarification
business should be postponed for some other
day and the legislative business which was
left before the statement of the hon. Minister
started, should be taken up immediately. We
should take up the legislative business. Our
problem is that we are not going to give
priority to the legislative business. In fact, it
should be the worry of the Government. I am
sorry to say that the Government is taking it
so lightly. Later on, they will request us to sit
beyond five o'clock. (Interruptions) The
Government is not taking the legislative
business seriously. (Interruptions) We spend a
lot of time on other things. (Interruptions)
If the
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Government does not want our
cooperation, then if is all right.

THE VICE-CHAIRMAN (MISS SAROIJ
KHAPARDE): I got your point.

SHRI SATISH AGARWAL
(Rajasthan): Let the clarifications be
over.

THE VICE-CHAIRMAN (MISS SAROJ
KKHAPARDE): Mr. Razi, I fully agree with
you. I have only one more name now. I am
not going to allow too many people to speak
on this. If we leave this business for
tomorrow, we will have the same problem.
Let us finish it today itself because we have
already started now.

SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, the clarification business
should not be aborted. It should be allowed to
continue. It may be five o'clock or five or ten
minutes more than five o'clock. We are all
unanimous on the point that has been
mentioned. From tomorrow, let us see what
we can do to improve the discussions. Today,
let us not finish it up half-way.

SHRI M.A. BABY (Kerala): Madam, thank
you very much for having permitted me. I have
very few clarifications to seek. But while
doing so, I want to share my slight
disturbance over the fact that the Minister's
statement lacks mentioning of a particular
aspect of the contribution of Shri V.K.
Krishna Menon. Madam, there is a reference
being made to the contribution made by Shri
Menon in the last but one paragraph wehre it
is rightly stated:

. "It shall also be our endeavour to bring
to light the contribution of Shri Menon
in India's struggle for freedom as well
as in building of a modern Nation-State
after independence."

This is a reference rightly made to the
contribution done by Shri V.K. Krishna
Menon, but after attempting to
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make a succient observation about the
contribution made by Shri Menon, if you stop
at this and fail to make a reference to the
contribution Shri V.K. Krishna Menon has
made as the co-author of India's Foreign
Policy along with and under the leadership
and guidance of Pendit Jawaharlal Nehru, I
think it would be a great myth. It is not our
business to make an assessement of the
contribution made by Shri V.K. Krishna
Menon, but history would definitely underline
the most significant contribution of Shri V.K.
Krishna Menon as the co-author of India's
Foreign Policy, which is missing here. I don't
think that this is an accidental omission. That
is why I am very much disturbed. Madam, we
know that we live in a particular international
environment. If anyone of us had listened to
the celebrated speech made by Bill Clinton,
one would find that he was not speaking as the
President of the United States of America, but
he was speaking as the President of the world.
While listening to the speech of Bill Clinton,
who was speaking as if he was the President
of the world, I felt like having a person like
Shri V.K. Krishna Menon to stand up and
fight not only for the country but also for the
entire third world and also for the entire
humanity which respects human dignity.
Madam, I feel that we will be paying a
befitting tribute to Shri V.K. Krishna Menon
by naming an airport after him and by
unveiling his bust. We can unveil his portrait
in the Central Hall. Madam, I also feel that the
most befitting tribute to Shri V.K. Krishna
Menon would be to assimilate and translate to
this world—I reiterate "assimilate and
translate" the foreign policy perception
developed by Shri V.K. Krishna Menon. I think
that the foreign policy perception can not be
taken ditto by todays world. It is a changed
world therefore we have to assimilate what he
preached. I do not want to go any further.
This aspect is missing in the statement. This is
something about which I feel very sad.

Madam, I would only make one or two
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brief points. The Prime Minister was kind
enough to spontaneously announce that the
Calicut airport would be named after Shri
V.K. Krishna Menon. But now I have
information from reliable sources that the
Gvoernment is re-thinking about this. It is not
that an airport should not be named after Shri
Krishna Menon. Instead of Calicut, another
airport in Kerala should be named after him
this is the live of thinking of the Govt. I have
some information. Since the hon. Minister has
made this statement today, and the Prime
Minister has already made a statement, I don't
want this Government to be caught on the
wrong foot because we are supporting it, but
we are supporting it from inside as a
constituent of the United Front. Therefore, 1
request the Minister to be very clear about it.
I don't want the Minister to make another
commitment. The other day, the Prime
Minister made a commitment. Today, the
Minister is reiterating the commitment. But |
have information that the Government is
thinking of naming another airport in Kerala
after Shri Krishna Menon. The Minister must
clarify it.

Madam, another point is that two months
have passed...(Interruptions)

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Please conclude.

SHRI M.A. BABY: I am concluding,
Madam. There is a precedent perhaps, when
the birth centenary of Netaji Subhash Chandra
Bose was celebrated, some functions were
allowed to spill over, some activities were
allowed to be carried forward even after the
final conclusion. Here, I would like to make a
suggestion to the Government. October 6 is
the death anniversay of Shri Krishna Menon. If
we allow the birth centenary celebrations of
Shri V.K. Krishna Menon to continue after
3rd May up till his death anniversary which
falls on 6th October, we will have another six
months and we will be in a position to
organise more befitting functions in memory
of this great son of our country. With these
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suggestions and seeking specific information
with regard to the naming of an airport after
him, I conclude.

SHRI BHUVNESH CHATURVEDI
(Rajasthan): Madam Vice-Chairman, it is with
great disappointment I refer to this statement of
the Govemment. Perhaps, the Minister is
ignorant of what has already been done and is
trying to take credit for what others have done.
I would like to seek some particular
clarifications. How many meetings of this
National Committee of 71 ..members have
been held during this period? How many
meetings of this 16-members subcommittee
have been held? I want to know categorically
the number of meetings held and the dates
when they have been held.

As an hon. Member from Goa has
suggested, I would like to point out to the
House that Mr. Krishna Menon himself had
established an Institution of Diplomacy. It is
located in Scindia House at Connaught Place.
The construction of a new building for this
institution has already begun. It was suggested
that it should be named after him. But because
of petty controversies it was not named after
him. I would request the hon. Minister to
inquire into this and the Institution of
Diplomacy should be shifted from Scindia
House to the new building and it should be
named after him.

Another point which I wnat to make is that
the Govemment should not take credit for
publishing the speeches of Mr. Krishna Menon
at the United Nations. It is not the
Govemment who has published them. It was
Mr. Reddy, Mr. G. Parthasarathy and the
present Chairman of the Rajya Sabha who had
taken the initiative for publishing those
speeches. The Government has no moral right
to take credit for publishing his speeches at the
United Nations.

SHRI S.R. BOMMAL: I have not taken any
credit for it.

SHRI BHUVNESH CHATURVEDI:
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Then why have you mentioned it here?
the Government has not done it. No
Government has done it.
(Interruptions)...

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Mr. Chaturvedi, you please
make your point.

SHRI BHUVNESH CHATURVEDI: I
welcome this suggestion of asking Mr. T.J.S.
George to write his biography. He has already
written a biography. It is a very good
suggestion and I welcome it.

Another suggestion which I want to make is
this. Mr. Krishna Menon made a will in favour
of Mrs. Gandhi. All his speeches, all his letters
and all his other documents which were given
to Mrs. Gandhi under a will are lying in the
Nehru Museum. I will request the Govemmetn
to publish those speeches, letters and other
documents which are valuable as far as
international diplomacy is concerned. They
were given to Mrs. Gandhi under a will. So,
the  Govemment  should take  the
responsibility. As Mahatma Gandhi's 125th
birth anniversary celebrations were extended
and as the birth centenary celebrations of
others were extended, I submit, the
Govemment shold take the initiative to extend
the birth centenary celebrations of Mr. Krishna
Menon up till his death anniversary on 6th
October, 1997. Thank you.

5.00 P.M.
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SYED SIBTEY RAZI: We will discuss
such matters with the hon. chairman in his
chamber. These are not maters which could be
decided in the House.

SHRI V: NARAYANASAMY
(Pondicherry):  We  seek clarifications
according to the sense of the House and not
according to the timings of the Minister.
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SHRI S.R. BOMMAI: Madam, I will take
only five minutes...(Interruptions)...

SHRI GURUDAS DAS GUPTA: Madam,
that is not the question. I most humbly submit
that when we were discussing this issue,
perhaps some hon. Members were not present.
We decided at that time that clarifications on
a statement should not be postponed endlessly
and they should be sought today. We
discussed this issue earlier also. I think it will
be doing injustice to those hon. Members who
have given their names to speak
,..Interruptions)... Please listen to me. You
must allow me to speak. I suggest to the hon.
Chairperson that seeking of clarifications
should be allowed, at least today, for a limited
period.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Let me ask Mr. Pranab
Mukherjee what his opinion is. He is the
seniormost Member in this House.

SYED SIBTEY RAZI: Madam, when we
agreed to discuss the statement made by the
hon. Minister, I intervened and requested you
that other business be taken up. At that time,
some Members said, "No, we should complete
it today". We have already decided to sit only
up to 5.00 P.M. That time-limit is over.
Therefore, I suggest that this matter may be
taken up some other day. When I made that
point, it was not agreed to. You also did not
agree. Since it is already 5.00 p.m., I think we
should adjourn the House. You have again
opened the Pandora's box.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): This is not fair. I have not
opened the Pandora's box.

SYED SIBTEY RAZI: I am very sorry,
Madam.
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THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Please withdraw your remark.

SYED SIBTEY RAZI: 1 withdraw my
word. Madam, don't be so sensitive. I
withdraw my remark. The decision was that
we should not sit beyond 5.00 p.m. and that
the House should be adjourned at 5.00 p.m. In
the meantime, you said that the Secretariat
had sent another message. We started
discussing that. That matter was over. Now,
this can be taken up some other day. I feel the
House should be adjourned now.

SHRI PRANAB MUKHERIJEE (West
Bengal): I think we should adjourn the House
now. Whatever unfinished business is there, it
can be taken up some other day. It is for the
Govemment to decide. If the Govemment
itself is not serious, what can we do? My
suggestion to you would be to adjourn the
House.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): I have heard enough. I have
heard everybody.

SHRI M.A. BABY: Madam, please take
your own decision.

SHRI SATISH AGARWAL: Madam the
Government is not serious about anything. It
is not serious about discussing the Railway
Budget, the General Budget of the
Appropriation Bills. There is no co-ordination
in the Govemment.

THE VICE-CHAIRMAN (MISS SAROIJ
KHAPARDE): After taking the sense of the
House...(Interruptions).,.

SHRI S.S. AHLUWALIA: Madam, it is
already 5.00 p.m. We cannot sit beyond 5.00
p-m. It is already five minutes past five.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Okay.
Okay... (Interruptions)...

SHRI SATISH AGARWAL: We are
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sitting beyond 5.00 p.m. out of courtesy.

SHRI M.A. BABY: Madam, you can take any
decision. My humble submission is that since the
clarifications are over, the Minister may be
allowed to give his reply to the debate. He may
not take more than 7 minutes.

SHRI S.S. AHLUWALIA: We will hear
him tomorrow.

SHRI M.A. BABY: Mdam, if you don't
want to do that, you may adjourn the House.

THE VICE-CHAIRMAN (MISS
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SAROJ KHAPARDE): Mr. Baby, let me tell
you one thing. While sitting in the Chair, I am not
supposed to take any decision. I will have to act
according to the wishes of the House. [ haVe seen
the mood of the House. Hon. Members are not
in a mood to sit beyond 5.00 p.m. It is already
5.10 p.m. In this situation, I adjourn the House
till 11.00 a.m. tomorrow.

The House then adjourned at
seven minutes past five of the
clock till eleven of the clock on
Thursday, the 13th March, 1997.



